ITEM NO.24 COURT NO.14 SECTION II

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CRIMINAL) Diary No(s). 23003/2019

(Arising out of impugned final judgment and order dated 11-10-2018

in CRLA No. 3910/2006 passed by the High Court Of Judicature At

Allahabad)

THE STATE OF UTTAR PRADESH Petitioner(s)
VERSUS

MAHAVIR & ANR. Respondent(s)

(FOR I.R. and IA N0.124726/2019-CONDONATION OF DELAY IN FILING and

IA No0.124729/2019-EXEMPTION FROM FILING O0.T. and IA No0.124735/2019-

CONDONATION OF DELAY IN REFILING )

Date : 26-08-2019 This petition was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE DEEPAK GUPTA
HON'BLE MR. JUSTICE ANIRUDDHA BOSE

For Petitioner(s) Mr. Ankur Prakash, AOR
For Respondent(s)

UPON hearing the counsel the Court made the following

ORDER
Delay condoned.
Issue notice.
(MEENAKSHI KOHLI) (RENU KAPOOR)
COURT MASTER COURT MASTER

Signature-Net Verified

Digilgﬂvgﬁe by

MEENAKS] OHLI
Date: 20. 8.26

17:14:14]
Reason:Er



		2019-08-26T17:14:14+0530
	MEENAKSHI KOHLI




